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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 
ORIGINAL APPLICATION NO. 119 OF 2000 

ALLAHABAD THIS THE 06™ DAY OF AUGUST 2008. 

HON'BLE MR. JUSTICE A.K. YOG, MEMBER (l) 
HON'BLE MR. K.S, MENON, MEMBER (A) 

Ganesh Ram son of late Shri Chhatenki Ram, Resident of Village 
Sohari, Post: Kandharapur, District Azamgarh. 

. ..... ..... Applicant 

(By Advocate: Shri Avadhesh Singh/Smt. S. Rai) 

Versus. 

1. Union of India through Secretary, Ministry of Posts and 
Tele-Communications, New Delhi. 

2. Post Master General, Gorakhpur (U. P) 
3. Senior Superintendent of Post Offices, District Azamgarh . 
4. R.P Saroj, Inspector East, Azamgarh. 
5. Sandeep Kumar son of Ranjan, E.D.M.P., Pakholi, District 

Azamgarh . 
. .. ............. Respondents 

(By Advocate: Shri Saumitra Singh/Shri O.N Mishra) 

ORDE R 

JUSTICE A. K. YOG, MEMBER (J) 

Heard ~~r. S. Rni, Advocate and Shri Avadesh 

Ad vora t.=., - t:" \.Oul1 I "" I 1. - -t-f""•·--··~ "-' • ...... -... ' _..._ .... t. ··~· -
: .... . u1..~te, counsel for the respondents. 
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2. The dispute raised by means of O.A. by applicant-Ganesh 

Ram is that he was one of the candidate, who had applied for the 

post of E.D.M.P. at Patkholi reserved for Scheduled Caste; he 

possess requisite qualification but he has not been selected. On the 

other hand, Sandeep Kumar -respondent NO. 5 has been selected 

and appointed on the basis of his forged documents. According to 

the facts pleaded in the O.A., respondent NO. 1 to 4 were informed 

of the fact that Sandeep Kumar had fi led forged/fabricated 

certificate but no action has been taken; the respondents have 
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failed to take notice of barratries proceeding/action in the matter, 

as the consequence of which1 he has been deprived of the 

appointment. The applicant claims to be belonged to the caste of 

'Gond'. Counter and supplementary counter have been filed by 

respondents. The factual allegation made by the applicant agairst 

respondent NO. S have in denial. It appears, in view of conflicting 

controversy regarding authenticity of caste certificates relied on by 

the applicant as well as respondent NO. S, the Tribunal passed the 

order dated 8.10. 2007. The relevant order reads: 

"Dated; 08.10.2007 
Hon'ble Mr. M. Katttltatah, Mamber (J) 
Hon'ble A-Jr. K.S Menon, Mentbet (A) 
Appl:- Smi. S. RaJ. 
Resp: Shri S. Singh for offectal r~"SpondL11~ Nona for Priva/£ 

respoudt>11ts. 
Priva/£ 1esponde1lt appeared 01rough lits Advocate but inspile of granting 

time, he Ji~· tuJlflled C4. tUI dat.e. OJ!1dal respottdems ha-1eflle C4. alongt1lth the 
Caste certificate or respondent NO. 5 issued on behalf of Distriet Magisttaw, 
A.Qltngarh c01ered under (A11ttexure CA-1) dated 16.0.1996 SUJting that the 
applicant belongs to Gond, 1vhich is SC Bta the applicant counsel flied RA 
alongwiU1 Caste cer/Jflcate of respondent NO. 5 Issued by tile Tehsildar dated 
7.2.2000 statmg that the appncant Kahar, which is belong to OBC but. not SC 

In view of such rival contenti<JTIS, in respect uf caste if respondent N0.5, 
only ~po11dent NO. 5 ls the proper person to answer such controversy but he ls 
not flli11g a11y counter and also 11ol flfnlg Ills caste cer4{zcall! Issued by the 
Competent Authority to sit ow that he belongs lo SC category. 

Under tile above circumstance~ respondent NO. S is dtrected to file /Jis 
counter affidavit alongwith caste cerOflcate on or before 19.11.2007. 

In the 111l!anfmJe1 both these certiflcales i.e A11nexure CR-1 doled 
16.01.1996 and A.llne.xure RA-1 dated 7.2.2000 are referred to the District 
Magtstrate, At.a111.1Jar1J for verlflcatJon of these cert1flca'/Ds from thB concer1Jed 
oj]lcer and also sent Ills report in respect of Caste certificate of S/1ri Sandeep 
Kumar, S/o Shrl Ranjan J\°un11Zr, resident of llafl1Pllr, Tehsil Sadar, DtsllJct 
Az"Jzmgarh, as to whether he belongs to SC or OBC before the next dale i.e. 
19.11.2007. 0.lflce is directed to send fllese docu11wztsfor l'ertftcatlon a11d report to 
DisUlct Magistrate, A(JJ.t11garh. 
Copy oft.lits order be 9lven to the respondents' counsel. 

Sdl-
(K.S Menon) 
Member(A) 

Sdl­
(M. K anU1alall) 
Member (J)" 

3. In view of the above, Tehsildar, Sadar, Azamgarh submitted 

his report and on that basis A.D.M (Admn)1 Azamgarh vide letter 
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dated 23.11. 2007 sent to the Registrar informed that caste 

certificate issued in favour of Sandeep Kumar is ineffective. It is 

interestingly note that Tehsildar, Sadar dated 19.11. 2007 

addressed to A.D.M (Admin), Azamgarh clearly recites as of the fact 

that Ganesh himself got a forged and fabricated certificates. In view 

of the facts brought on record, it is apparent there is a serious 

dispute regarding genuineness and authenticity of the caste 

certificate relied on by the applicant and Sandeep Kumar. This 

factual controversy cannot be decided unless thorough enquiry is 

being conducted taking into account the relevant Government order 

declaring caste in question as Scheduled caste at different point of 

time. This exercise can be done by directing the Post Master 

General to get an enquiry initiated and pass appropriate order in 

the matter of appointment of respondent NO. 5 (challenge by 

applicant-Ganesh in this O.A.). The controversy sought to be 

decided through O.A. depending on the adjudication of the fact. It 

is not possible on the basis of fact or facts otherwise alleged. 

Consequently O.A. is rejected subject to the direction given above. 

It is open for the applicant and respondent NO. 5 to file certified 

copy of the order alongwith detailed representation before 

respondent NO. 2 for initiating proper action in pursuance of 

direction and appointment of respondent NO. 5-Sandeep Kumar 

shall be subject to the any final order passed as per decision taken 

by the respondent N0.2 on the basis of enquiry held in pursuance 

of the direction given us. The Authority/respondent no.2 will hold 

decision shall take into account of the report of Tehsildar, Sadar, 

Azamgarh and A.D.M (Admin), Azamgarh, which are par of the 

record. 

4. The 0.A. is finally dis posed of subject to the above direction. 

No order as to costs. 
I tf I . 

ember- (A) Member- (J) 

Manish/-

• 


